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and we sympathise with the grievances of  the   
Government  employees. 

MR. CHAIRMAN: I shall look nto the 
matter. 

SHRI N. PATRA (Orissa): I do not agree 
with this    . 

MR. CHAIRMAN: No more. These are not 
on the Agenda. I have given liim  special 
permission, to  speak  on 
this. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Chairman, I gave a calling attention n 
>tice and with your permission I want to refer 
to it before the House. That is regarding assent 
of the Governor of Punjab in disregard of the 
mandatory requirements under article 199(4) 
of the Constitution to the Appropriation Bill 
alleged to have been passed by the State 
Legislative Assembly. I do uot wish to say 
anything except to refer you to this article 199 
(4): 

"There shall be endorsed on every 
Money Bill when it is transmitted to the 
Legislative Council under article 198, and 
when it is presented to the Governor for 
assent imder article 200, the certificate of 
the Speaker of the Legislative Assembly 
signed bv him that it is a Money Bill". 
I would only like to submit that here it is a 

mandatory provision that the Speaker must 
sign that Money Bill when it is presented to 
the Governor for his assent. The Governor has 
given assent to these two Money Bills without 
having regard to article 199(4) of the 
Constitution because neither of these Bills 
carries the signature of the Speaker as is 
required by a mandate of the Constitution. 
Therefore, my suggestion is that this matter be 
taken up seriously. Two things can be done. 
Government may advise the President to seek 
the opinion of the 

Supreme Court with regard to the legality and 
constitutionality of this matter. It is open to 
the Government under article 143, I believe, to 
refer a a matter of this kind foi1 tht! opinion of 
the Supreme Court. This is number one. 

Secondly, you can also take an opinion. 
Any time you can summon the Attorney 
General to the House and ask for his opinion 
as to how he interprets this particular article of 
the Constituti >n. 

Before I sit down I would only say that this 
gross violation of the Constitution should not 
be allowed to go unchallenged, at least undis-
cussed in this House, specially on a question 
of constitutional law which I have raised. I 
want to impress upon the Government through 
you Sir, that the President should defend the 
Constitution and should direct the Governor of 
Punjab to rescind his order of assent or revoke 
the assent he has given, and let the matter be 
th' ashed out constitutionally and legally 
before you proceed in this matter. The whole 
thing is absolutely i and  unconstitutional. 

[THE DEPUTY CHAIRMAN in tlie Chair] 

THE DELHI MUNICIPAL CORPO-
RATION AMENDMENT) BILL,1968—

could. 

THE DEPUTY CHAIRMAN     Mr. 
Gupta, you can speak on the Bill. 

SHRI BHUPESH GUPTA: (West Bengal): 
Madarn Deputy Chairman, I get up to speak 
on the Delhi Municipal Corporation 
(Amendment) Bill wliich actually authorises 
the Delhi Corporation to increase the general 
tax on a graduated scale. Naturally the Bill is 
intended to help the finances ol the 
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Delhi Corporation, and I should like , therefore   
to   go   into   tMs   question -of its finances a 
little as to whether ! this kind  of authorisation 
will solve the problem.       The finances of the 
Delhi Corporation are highly chaotic and are 
in an absolutely bad state. First of all wc must 
bear this in mind when we discuss a Bill of 
this kind. Let me give some aspects of the 
finances of  the   Delhi   Corporation   which   
is sought to be helped by this Bill. 

Annual tax payment to the tune of Es. one 
crores 10 lakhs on water-supply alone 
accumulates every year. This is a heavy sum 
for the Delhi Corporation to bear. This covers 
periods since the inception of the Delhi 
Corporation. Therefore, Delhi Corporation 
should ask for a moratorium on the payment 
of debts and the Government of India will be 
well advised to agree to a moratorium on the 
payment of debts so that the taxpayers are not 
harassed. If this is done, it will help the 
finances of the Delhi Corporation in a big 
way. It is not a small amount. The 
Government of India used to grant some Rs. 
50 lakhs on an ad hoc basis to the Delhi 
Corporation. But for the last six years this 
grant on an ad hoc basis has been stopped. 
That should be revived; that is to say, the 
grant of Rs. 50 lakhs to the Delhi Corporation 
should be revived in view of its financial 
difficulties and also in view of the fact that it 
has to meet the expanding requirements of 
the civic expenditure. 

In 1961-62 the Corporation passed a 
Resolution saying that fire insurance hi Delhi 
should be municipalised which will give the 
Delhi Corporation an additional revenue of a 
crore of rupees per year. The Government of 
India rejected this suggestion of the Delhi C 
JI poration for the municipalisation of fire 
insurance, wliich would bave 

yielded a considerable revenue, as has been 
stated by me earlier, for meeting its 
expenditure. That should be done. Why the 
Delhi Corporation should not be allowed to 
municipalise fire insurance, we cannot 
understand. In other countries this is done. 
Here also this  should  be done. 

Then, the entire concept of the Five Year 
Plan with respect to Delhi as such, and the 
Delhi Corporation areas, to our mind, is 
entirely wrong. On one technical pretext or 
another, the Government has been denying 
grants to the Corporation. Now, I take this 
point because the Government's line is one of 
denying grants to the Corporation when 
everybody knows that Delhi is a developing 
city and that it is developing at a very fast 
rate. 

Now, on the formation of the Corporation, 
in 1950, certain institutions were entrusted to 
the Corporation, institutions like hospitals, 
schools and dispensaries. The entire 
expenditure is borne by the Corporation and 
this expenditure, again, is mouting year after 
year. The Government should provide the 
necessary funds, and it should not be left to 
the Delhi Corporation only to find the 
necessary resources. 

Then, another aspect of the matter ia that 
there is a step-motherly treatment being meted 
out by the Central Government to the 
Corporation of Delhi vis-a-vis the New Delhi 
Municipal Committee, NDMC. For instance, 
the NDMC gets 90 per cent, grant of all 
educational expenditure whereas in the case 
of the Delhi Corporation, these grants on 
education come to only 50 per cent, of their 
requir ments of expenditure. That, again, is 
unfair. I am not saying, cut down the expendi-
ture of NDMC, but why the requirements of 
the Delhi Corporation should not be met by an 
increase in grants, I do not understand. 



6133 Delhi Municipal [RAJYA    SABHA]     (Amdt.) Bill, im   6134 
Corporation 

[Shri Bhupesh Gupta.] 
The Corporation supplies water and 

electricity to the NDMC for distribution in its 
area. The NDMC, on these two items, makes 
an annual profit of about Rs. 1 crore because 
of that. It pays the Corporation less on the 
basis of a hypothetical working of the final 
rate with regard to water 6upply and on the 
basis of bulk supply rate in regard to 
electricity. The people living in the NDMC 
area have to pay a much higher rate for water 
and electricity as compared to the 
Corporation. Again, there is injustice in this 
matter. 

I have already said earlier that the Delhi 
Corporation finances am mismanaged, there 
is no doubt about it. First of all, there is top-
heavy administration which has got to be 
looked into and reorganised in a better way. 
Expansion schemes are being scuttled under 
the Delhi Corporation. But th basic feature of 
the entire functioning of the Corporation and 
its weaknesses arises from the legacies of the 
past Government-managed Municipal Com-
mittees or the autonomous undertakings like 
Water Supply, Electricity and Transport, 
whose services were totally inadequate. They 
have left a backlog of damage or failure 
which the present Corporation is carrying on. 
That is why they should be helped in this 
matter, not merely by giving a little sanction 
to increase the revenue by way of some 
increase in taxation. In respect of water 
supply, not only was there a defect in the total 
water ptOnped and distributed, but planning 
was defective. Much smaller distribution 
mams were laid; replacements have not taken 
place yet and they require money for tliat. As 
you see, Delhi suffers from this water 
problem nnd for tackling it they require 
money from the Centre, wliich should be 
given, 

About electricity, the autonomous 
undertaking which was there before its 
amalgamation with the electricity system of the 
Corporation bungled the whole issue and put 
up smaller diesel plants rather than thermal 
plants and the distribution was also defective. 
This, again, requires money  to  be  set  right. 

On transport, the Planning Commission has 
never cared to study the problem and has not 
even considered the various schemes given to 
it by the Corporation, including the possibility 
of an underground railway or an overhead 
mono-railway to ease the transport situation. 
This, again, is a pressing issue before the civic 
life of Delhi and the Corporation would not be 
in a position to tackle it unless it is given 
financial assistance. 

All over the city, jhuggies are being 
demolished and people who have lived for IO, 
20, 25 years in a particular area have heen 
shifted to distant areas with no amenities. 
They cannot reach their places of work 
because of the cost of public transport, and in 
fact in some cases no transport is available. 

Madam Deputy Chairman, the Master Plan 
of Delhi is a totally unrealistic document 
because it visualises the expulsion, removal, of 
as much as 50 per cent of Delhi's population to 
out of Delhi, and these schemes have been laid 
down accordingly. This is absolutely 
unrealistic. Who can think that 50 per cent of 
the population of Delhi can be shifted outside 
Delhi? Nobody can think. Therefore, the 
Master Plan has become a joke in Delhi 
circles. 

In the Corporation—again I must say since 
you are giving financial powers—there are no 
rules, no set procedures for recruitment, about 
service conditions or  for disposal  of 
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casas on merit, and the whole thing there in 
the Corporation functions on individual  
discretion or  on  political consideration or in 
some case, even on the whims of the party 
which is   in control of our civic affairs in the 
Corporation. Earlier, it   was tlie Congress 
now it is the Jan Sangh. In    many matters the 
Jan Sangh is also following the same line. For 
example, on the night before the Id 
celebration, the Jan Sangh administration    in    
the    Corporation suddenly gave notice to 
IOO Muslim families threatening them with 
demolition of their huts. These huts are the 
Custodian's property in the city and yet these 
Muslim families were threatened with 
demolition within 48 hours. Now, we do not 
know what was the purpose behind it except 
that there might be some motive for creating 
som? tention or   some   such   thing. 

I  think I have given some ideas as far  as 
the Delhi Corporation is concerned.       It is 
a Corporation in our Capital City of India.   
It has to be paid better attention to.       It is 
functioning almost under the umbrella of the 
Parliament of India.   We sanction money in 
many respects.   We are responsible for what 
goes on in Delhi. In any case, since it is the 
seat of India's   Capital,   we   owe   a   
special responsibility to ourselves and to the 
country as a whole—not only to the citizens 
of India—that we make things better.   This 
is not at all the position and I think that now 
the time has come  for applying our mind to 
the reorganisation of the entire civic admi-
nistration in this Capital of India on a 
democratic,  popular basis so that it does not 
become necessary again and again to put 
more burdens on the common tax-payer or 
the citizens, especially the poorer sections 
among them. 

Madam Deputy Chairman, I think that 
laws should be passed here in 
M/B(N)69RSS—3(a) 

Parliament to enable the Delhi local authorities 
whether the Metropolitan Council or the 
Corporation, to find resources by a new 
system or taxation. We find palatial buildings 
which are coming up in Delhi. They should be 
adequately and highly taxed. We nnd that 
some people are adding constructions in order 
to let out houses at very heavy rents. A small 
house n some of the posh localities, I am told, 
fetches Rs. 5,000 to Rs. 7,000 per month. If 
that is so, then I think that we have to take into 
account this factor and see how we can tap the   
resources   from   those   quarters. 

Madam, speculation in land should be put 
an end to and I think the Government of Tndia 
should enter into the picture in a more 
effective manner in co-operation with the local 
authorities so that the speculation in land 
stops. We can made some capital gains. For 
example, if the lands are sold, there will be 
some capital gains in some cases. These 
monies can be diverted to the local authorities 
for making up their expenditure. 

Finally, before I sit down—I do not wish to 
take much time of the House—Delhi problems 
cannot be finally, satisfactorily and democrati-
cally solved unless Delhi is given a State 
Assembly with full powers as they have in 
other smaller States. This demand has been 
made again and again. Presently it has dual 
authority, the Metropolitan Council and the 
Corporation. Then there are autonomous 
bodies. I think we are getting too math 
involved in this arrangement. I think it should 
be possible for a city like Delhi to have its own 
Assembly and a responsible Government and 
let them settle their affairs. Let them settle 
there finances.   Let them think out as we 
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their resources subject to the assistance that the 
Government may give. Assistance will always 
be required from the Centre even if we have a 
Legislative Assembly and a responsible 
Government in Delhi. 

Again, I reiterate the demand that Delhi 
should be treated as a special case in the 
context of our Indian set-up today. And it 
should be given not only adequate financial 
arrangements in every possible way but the 
existing organisation should be reorganised in 
a better maimer. We should really accept the 
suggestion, the Delhi people's demand for its 
own Legislative Assembly and a government 
responsible to the Legislature. That kind of 
thing should be done. 

Somehow or other, Madam Deputy 
Chairman, life in Delhi ls not integrated. It is a 
cosmop litan town. Its civic life is not 
developing as it should. It is not being 
integrated in the way it should. It should be 
integrated from a cultural angle. It is not so 
from any angle we look at it, culturally or 
politically, as if there are islands of humanity 
living in Delhi, without knowing each other, 
without trying to understand each other. That 
position must be put an end to. Let Delhi be 
the confluence of Indian culture. People from 
the various States come here for jobs.. For this 
and similar other reasons we should make such 
a set-up here that they develop in their 
diversity a basic fabric of unity. That is very, 
very essential. 

THE DEPUTY CHAIRMAN : That will 
do. 

SHRI BHUPESH GUPTA : Under the 
existing condition, Madarn Deputy Chairman, 
we cannot do so. We seem to have settled 
down to the position that 

Delhi should be a kind of cosmopolitan city 
where every section or segment of India has its 
own way without sharing its ideas with others, 
without having mutual contacts between 
themselves and like that. I think the set-up has 
got to be reorganised in Delhi. But I doubt that 
very much. I have no faith in the present 
Government hi Delhi that they will do so. I am 
looking forward to the day when there will be 
a democratic Government here in place of the 
present Government. I am sure when such a 
Government comes into existence at the Centre 
it will pay greater, deep and untiring attention 
to the problems of the citizens of Delhi, not 
only for their sake but in the interests of the 
entire country. 

SHRIMATI SHAKUNTALA PARANJPYE 
(Nominated) : Madam, I rise to discuss the 
move or criti' ise the move of the Delhi 
Corporation to tax the amateur theatre groups 
by way of entertainment. Many papers brought 
out different articles on the subject and I 
would just point out how this particular 
measure is going to hit the amateur theatre 
groups. 

The Corporation claims that it loses nearly 
Rs. 24 lakhs because of this exemption to 
amateur theatre groups. But, Mr dam, I would 
like to point out in what predicament these 
amateur theatre groups are going to be. If they 
do not pay the entertainment tax ihe 
Administration will not let them perform. That 
will be the situation if this tax comes into 
operation. And if they do pay the tax, then also 
they are unable to hold the show. For, accord-
ing to the Land Lease Act which binds down 
halls like A.I.F.A.C.S., Saprn House and 
others, they can rent out the theatre only to 
amateurs. As soon as the groups pay 
entertainment tax, they automatically come 
imder the category of professionals and cannot 
hold any show in these halls.   That is 
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why, Madam, this is really a predicament in 
which they find themselves. 

The position of seme theatre halls like the 
Triveni Kala Sangham is particularly odd. Triveni 
has its own performing units of dance and drama 
but they cannot perform in their own hall for th.: 
Trlvdii, too s bound by the Land Lease Act. What 
is the sense of bringing in this entertainment tax? 

I want to point out, Madam, these amateur theatre 
groups are far from making any profit, whatever 
they get by way of selling tickets, they are unable 
to pay the whole cost that they incur. In fact, as 
everybody knows, these poor groups have to print 
programme pamphlets,    go   to   several   
business houses and ask for their advertisements 
and that is the way they try to meet their expenses.    
In my young days I have taken very active part in 
theatre activities.   I have written plays.     I have  
produced   plays  and   acted  in plays and I know 
how difficult it ia for amateur theatre groups to 
make both ends meet.    On top of it, if this enter-
tainment tax is pushed down their throats they are 
going to face very serious conditions.   There are 
various groups already  existing  in Delhi.   They 
are thinking   of  closing   down.   What  I want to 
point out to you and to the House is that when 
such measures are imposed on the public, the only 
alternative will be not to hold these shows by 
selling tickets and just to send oul invitations 
saying that so   and  so— insert the name 
afterwards on the blanl line—is invited, and at the 
gate yoi collect the donation. 

Madam, I have met the differen theatre 
groups. They are not goinj to go in for it. But 
that is what wil induce some groups to do. I 
thin] this measure, this proposal of levyinj 
entertainment tax on amateur groups 

is very, very unhealthy. I hope the Minister 
will see to it that they withdraw this proposal. 
Thank you. 
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SHEI NIREN GHOSH (West Bengal): I 
would associate myself with the view that 
amateur theatres should not be touched. It is an 
extremely-bad principle because they have made 
many rich contributions to culture all over the 
country. Then I do not understand why there 
should be two authorities in Delhi—The Delhi 
Corporation and the N.D.M.C. There should be 
one body in the capital of India. It is an 
anomaly that is still existing. Then I would say 
that there has been a building boom in Delhi 
during the last 3 years. I do not know how many 
thousands of crores of rupees have gone into the 
construction of magnificent buildings. There 
are also substantial sections of wealthy people 
living here. I would like to know what the Jan 
Sangh administration or the Congress ad-
ministrati >n have done to touch the upper 
strata of the society, oi those who can really 
pay and whether they have made any such 
suggestion at all. It seems both the Jan Sangh 
and the Congress do not want to touch them. 
They want to put more taxes on the poorer 
sections. The Jan Sangh administration has 
completely failed in this matter. Then I would 
say that it is a partisan administration. During 
the teachers' strike, they acted as a black leg.   
They appointed their own 
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men in the places of the teachers who were 
sacked and I do not think any civil 
administration would have behaved in the 
way the Jan Sangh administration did during 
this period. What have they to say regarding 
the Jhuggi-Jhonpri scheme ? Have they made 
any proposals or contributions regarding that? 
Because they are the last strata of society the 
Jan Sangh is miles away from them. Mr. 
Malhotra says that it is the business of the 
Central Government, as if they have nothing 
to do with that and the waters of the Ganges 
are purified. My friend was saying that 
Muslims have joined them. If some have 
done so, they have done out of fear that they 
wil] not be secure unless they joined the Jan 
Sangh. As the erstwhile Muslim Leaguers 
came under the fold of the Congress, it seems 
that some may de so out of fear but 
everybody knows thai the Jan Sangh is fully 
reactionary communal organisation and it 
functions hi that way. 

Because it is the capital city and the main 
content of the people are the Government 
employees, I feel that there can be no life hi 
the capital of Delhi unless the Government 
employees are given full liberty to participate 
in politics without fear from the Government. 
That rule should be waived; otherwise, if they 
dabble in polities on behalf of the Congress, 
nothing is done; if they dabble on behalf of 
the Jan Sangh they are not touched but in 
regard to the other parties, if they show some 
sympathy directly or indirectly, the heavy 
hand of the Government comes down on 
them. It seems the Congress' Government has 
found some modus vivendi on this matter 
with the Jan Sangh. It is extremely regrettable 
that this is taking place. 

Lastly I would say that Delhi was a State 
before and it should be a state now and the 
Government should yet 

revise its opinion and make it a fully 
democratic administration. The Union 
Territory should be converted into a State of 
the Union with full democratic liberties and 
an Assembly. The life n Delhi is soulless and 
bureaucratised. It is a soulless city detached 
from the millions of India. That is what one 
feels when one lies in Delhi. The whole 
atmosphere should be changed and the 
democratic assembly should be restored. 

THEDEPUTY MINISTER IN THE 
MINISTRY   OF   HOME   AFFAIRS (SHRI 
K. S. RAMASWAMY) Madam, tli is   Bill    
is    a    very    simple   one. The   purpose   of 
the Bill is to give more   powers    to    the    
Corporation to levy general tax on  a 
progressive scale in the urban areas. Shri  
Varma said   that     this     will    affect    the 
rural areas.   It is not the purpose of the Bill to 
raise the tax in the rural areas.   In the rural 
areas the tax is between 3 and 4§ per cent, on 
the rateable value of the buildings and land 
but here it is now levied at 11 per cent, and 
the Bill seeks to put a ceiling limit of 30 per 
cent.   The commercial buildings are growing 
and the Corporation wants to levy tax on them 
at 26 per cent.   That is why we have come 
forward  with this Bill.   Some Member said 
that there was discrimination and the Delhi 
Corporation is not getting their dues.   Though 
the  administration is changed, the Central 
Government has not in any way been partial 
to the present Corporation.   The Go vemment 
have been helping the Corporation   till   now.       
Recently   the pattern of help shows that they 
have given more to the Corporation in recent 
years.   For  instance  in  1965-66  the total 
grant-in-aid was Rs. 359 lakhs, in 1966-67 it 
was Rs. 418 lakhs and in 1967-68 it was Rs. 
427-50 lakhs.   So it has been going up though 
the administration has changed. In 1960 a 
Special Officer was appointed to go  into the 
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question of the finances of the Corporation. He 
recommended a certain pattern of assistance to 
the Corporator by the Central Government and 
made certain suggestions to the Corporation 
also. The Central Government h;>£ been 
aiding the Corporation as per his advice but the 
Corporation did not implement certain 
suggestions, namely, imposing a professional tax 
and an education cess. If they had done that, the 
finances of the Corporation would have 
improved. No doubt Es. 50 lakhs was granted 
as an ad hoc grant to the Corporation for three 
years but after the Special Officer had given the 
report, that was stopped. It was thought that his 
proposals would be implemented which would 
have yielded a surplus amount to the 
Corporation. Even for the Plan the grant had 
been increasing as follows : 

So there is no question of not coming to the 
aid of the Corporation for any season so far. 
This y< ar, for 1966-67, the Ministry of 
Finance has given Es. 77 lakhs for the Plans of 

the Corporation. Shri Bhupesh Gupta said that 
there is partiality in treatment between the 
N.D.M.C, nnd the D.M.C. regarding water and 
electricity rates. 

1 P. M. 

With regard to electricity supply lates, water 
supply ratpp, etc. now a committee called 
Morarka Committee is going into this question, 
and this Committee  will submit  its report by 

about June this year, and when that report 
comes all these things will be taken into 
consideration and settled between the two 
bodies. He said that fire insurance should be 
taken over by the municipality. It is not 
possible because it comes neither under the com-
pulsory nor the optional subjects of the 
Corporation. He also made some suggestions 
about the power plant, underground railway and 
all that. Of course it is our mdeavour, and the 
Eailway Minister has also said that in such big 
cities as Calcutta and Bombay underground 
railway is the only solution to this problem. 

The House is well aware that Dr. Eeddihad 
been appointed the Governor of Uttar Pradesh 
and he could not finish the work and so Mr. 
Morarka had been appointed to continue the 
work. The report will come by about June this 
y>ar, as I said, and these things will be 
considered. 

SHBI K. S. EAMASWAMY :    It is 
the same committee but it is now named Morarka 
Committee instead of Eeddi Committee since 
Dr. Eeddi, as I said, had been appointed 
Governor of Uttar Pradesh. I just mentioned it 
as the Morarka Committee so that it might 
help the Members to know about it. We need 
not bother about names anyway that 
Committee is going into the finances of the 
Corporation. 

 

 



 

SHRI SHEEL BHADRA YAJEE (Bihar) : 
The Committee is the same; only the name of 
its head is different; that is the only difference. 

SHRI K. S. RAMASWAMY : Then Mrs. 
Paranjpye suggested entertainment tax for 
amateur performances should be abolished. It 
does not come within the scope of this Bill. The 
suggestion will be considered when the 
Committee's recommendations are considered. 

Then there were many suggestions for 
improving the city, for beautifying it, and all 
that. Of course it is a laudable object, and it 
must be the intention of everybody including 
the Government to make our cities as beautiful 
as any other international city in the world. 

THE DEPUTY CHAIRMAN : The question 
is : 

"That the Bill further to amend the Delhi 
Municipal Corporation Act 1957, as passed by 
the Lok Sabha, be taken into consideration". 

The motion was adopted. 
THE DEPUTY CHAIRMAN : We shall 

now take up the clause by clause 
consideration of the Bill. 

Clauses 2 and 3 were added to the BiU- 
Clause 1, the Enacting Formula and the Title  
were added to the Bill. 
SHRI K. S. RAMASWAMY : I move that 

the Bill be passed. 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN : The House 
stands  adjourned  till 2 P.M. 

The House then adjourned for 
lunch at four minutes past one of tbe 
clock. 

The House reassembled after luneh at two 
of the clock, THE DEPUTY CHAIRMAN in the     
Chair. 

THE JAMMU AND 
KASHMIRREPRESENTATION   OF

 THE
EOPLE

 (SUP
LEMENTARY) BILL, 1968 

THE DEPUTY MINISTER IN THE 
MNISTRY OF LAW (SHRI MOHAMMAD  
YUNUS  SALEEM) : 
Madam, I beg to move : 

"That the Bill to supplement the Jammu 
and Kashmir Representation of the People 
Act, 1957, as passed by the Lok Sabha, bo 
taken into    consideration". 
SHRI   LOKANATH MISRA 

(Orissa) : You are not audible. Please come 
near the mike. 

SHRI      MOHAMMAD     YUNUS 
SALEEM : Madam,   it is a matter of 
common knowledge that so far as the 
State of    Jammu and    Kashmir is 
concerned, the   Representation of the 
Ptoph Act, 1951   is   applicable   for 
elections to the Lok Sabha and  the 
Representaion  of the People Act of 
Jammu and   Kashmir   is   applicable 
for    elections    to     the     Kashmir 
Assembly.   The   1951 Act was   sui 
table amended in 1966 by Act No. 
47  of 1966 providing for   trial    of 
election petitions in the. High Court 
instead of in the Tribunal.   In the 
previous Act, Madam, the   jurisdic 
tion       to        entertain election 
petitions   vested   with   the   Election 
Tribunal and by virtue of this amend 
ment the   jurisdiction of the Election 
Tribunal was transferred to the High- 
Court and an appeal has been provi 
ded to the Supreme Court against the 
orders which may be passed by the 
High Court disposing  of any of those 
election petitions.    Madam, similarly, 
the State of Jammu   and   Kashmir 
also   thought to suitably   amend the 
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